
  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

     Crl.M.P. No. 16/2021

Divagar @ Sathish, S/o. Kutty Nadar (A7)   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Aralvaimozhy  Police Station,  

Crime No. 155/2015 of Aralvaimozhy Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru R. Jayakumar, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 294(b), 147, 148,

149, 341, 323, 307, 120(b)  and  302 of IPC.

The case of the prosecution is that due to previous enmity between the

defacto complainant and the accused  1 and 2 regarding the erection of banner in their

village temple function,  on 02.05.2015 at about 5.30 P.M.  while the deceased and



the informant were in the bus stop at Therekalputhur, the accused persons waylaid the

deceased and the informant and attacked the  deceased with chopper and murdered

him. Hence the charge.

 The learned counsel for the petitioner stated in the petition that nothing

has happened as alleged by the prosecution and  the petitioner has no previous case

and his name is not found in the FIR.   Based on the extra judicial confession of the

prime accused, his name has been included in the final report.  The petitioner has not

aware of the case and the prime accused has been enlarged on bail by this cour and he

is ready to abide by any condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that it is a

case of 302. IPC. Totally there are 10 accused persons in this case and the present

petitioner is A7. NBW has been issued as against petitioner way back on 24.08.2017.

Till date, the petitioner neither took any reasonable efforts for surrendering nor for

recalling the case. Now this case has been split up and is pending before Judicial

Magistrate Court,  Boothapandy.  In the event of allowing this application, it will be

really difficult for the investigating agency to bring this petitioner into the clutches of

Law. Therefore, in the interest of justice, he has serious objection.

Considering the  nature of the offences alleged to be committed by the

petitioner/A7 and also considering the objection of the learned Public Prosecutor that

the  NBW  has  been  issued  against  petitioner   on  24.08.2017.  and  till  date,  the

petitioner  has  took  any  reasonable  steps  for  surrendering  himself  before  the

concerned court and due to the long pending of Non Bailable Warrant, the case has

been Now this case has been split up and  pending before the Judicial Magistrate



Court,   Boothapandy,   this  court  is  not  inclined  to  grant  anticipatory  bail  to  the

petitioner/A7 at this stage.  Hence this petition is dismissed.

 In the result, this petition is dismissed.

       Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

     Crl.M.P. No. 17/2021

G. Chinthu @ Bebin,  S/o. Gopi   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Puthukadai Police Station,  

Crime No. 172/2021 of Puthukadai Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 294(b), 323, 336  and

506(i) IPC.

The case of  the prosecution is that on 26.04.2021 at about 7.30 P.M.

while the informant was coming near Thanattuvilai, the accused threw a stick on the

informant and caused injury.   When the informant questioned him, he abused the

informant, assaulted him and also threatened him.  Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is innocent of the offences alleged against him and no such occurrence took



place as alleged by the prosecution.  Due to previous enmity only, this false case has

been foisted against the petitioner and the injured was discharged from the hospital

and the investigation  is almost over and the  petitioner is ready to abide by any

condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

injured person had been discharged from hospital and objection to release.

Considering the  nature of the offences alleged to be committed by the

petitioner/accused and also considering the Covid-19 pandemic situation and the lock

down  made by the State Government to restrict the movement of the people,  this

court is inclined to grant anticipatory bail to the petitioner with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown by the State Government, the petitioner

are directed to produce two sureties for  a sum of Rs.10,000/- each for a likesum to

the satisfaction of Judicial Magistrate No. II, Kuzhithurai within one month from the

lifting of the lockdown by the  State Government or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.II,  Kuzhithurai  subject  to  the  following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.



2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Sub Inspector of Police, Puthukadai Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

     Crl.M.P. No. 98/2021

Suresh,  S/o. Yesupandian   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Kadayalumoodu  Police Station,  

Crime No. 25/2021 of Kadayalumoodu Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by Advocate  Thiru  S.  Gopalan,  u/s  438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.  

The petitioner has been charged for the offence u/s 394 of  IPC.

The case of the prosecution is that   on 17.03.2021 at 8.00 P.M. while the

informant and his wife were went to Kaliyal Arumangonam in a bike, at that time

three  unknown  persons  pushed  the  bike  and  stolen  the  thali  chain  from  the

informant's wife. Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner  is  innocent  and  he  is  ready  to  abide  by  any  condition  and  prayed  for

anticipatory bail to the petitioner. 



 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A3. The petitioner along with the other accused persons robbed

1½ sovereigns Gold Chain. The injured person had been discharged from hospital.

Even though the injured person had been discharged from hospital, he has serious

objection. But still by considering the COVID-19 Pandemic, he leaves it before this

Hon'ble Court to decide.

Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the reply of the learned Public Prosecutor that

the injured person had been discharged from the hospital and also considering the

Covid-19 pandemic situation and the lock down  made by the State Government to

restrict the movement of the people,  this court is inclined to grant anticipatory bail to

the petitioner with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown by the State Government, the petitioner

are directed to produce two sureties for  a sum of Rs.10,000/- each for a likesum to

the satisfaction of Judicial Magistrate No. I, Kuzhithurai within one month from the

lifting of the lockdown by the  State Government or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Kuzhithurai  subject  to  the  following

conditions:-



1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

  4.  The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Kadayalumoodu Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

     Crl.M.P. No. 170/2021

Yahin Bovash S/o. Mahesh (A2)   : Petitioner 

            /Vs./ 

Inspector of Police, 

Aralvoimozhi  Police Station,  

Crime No.207/2021 of Aralvoimozhi Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru R. Suresh Babu, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 147, 148, 294(b), 427

and  506(ii) IPC.

The case of the prosecution is that  on 04.05.2021 at about 10.45 P.M. ,

the petitioner along with other accused tried to assault Anish, the neighbour of the

informant  and damaged the  motorcycle  parking in  front  of  the informant's  house

worth about Rs.5,000/-.    Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the



petitioner is in no way connected with this case and he has no knowledge about this

case and he has not committed any offence as alleged in the FIR and the  petitioner is

ready to abide by any condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that both

these petitions are for different accused persons involved in same case.  As far as 427

is concerned, damaged motor cycle worth Rs.5,000/-  and A2 is having one previous

case and objection to release. 

Considering the nature of the offence alleged to be committed by the

petitioner/accused and also considering the fact that there is no injury to the defacto

complainant and also considering the present Covid-19 pandemic situation and lock

down  made by the State Government to restrict the movement of the people, this

court is inclined to grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Boothapandy within one month from the lifting of the lock

down by the State Government or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate, Boothapandy subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned



within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The Sub Inspector of Police, Aralvoimozhi Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

     Crl.M.P. No. 186/2021

Sasi magan @ Jibin,  S/o. Sasithara Raj (A2)   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,  

Crime No. 239/2021 of Thuckalay Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru A.N. Livingston, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 294(b), 323, 427  and

506(i) IPC.

The case of the prosecution is that on 02.05.2021 at about 4.00 P.M.  the

petitioner abused in filthy words, assaulted the defacto complainant, caused injuries

and also threatened him.  Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is innocent of the offences alleged against him and he has been falsely

implicated in this case.   The petitioner is a student studying B.E., final year and  he



has not committed any offence  and he is ready to abide by any condition and prayed

for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

accused assaulted the informant by using helmet and the injured person did not take

any treatment. 

Considering the  nature of the offences alleged to be committed by the

petitioner/accused and also considering the reply of the learned Public Prosecutor that

the injured person did  not  take  any treatment  and also  considering the  Covid-19

pandemic situation and the lock down  made by the State Government to restrict the

movement  of  the  people,   this  court  is  inclined  to  grant  anticipatory  bail  to  the

petitioner with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown by the State Government, the petitioner

are directed to produce two sureties for  a sum of Rs.10,000/- each for a likesum to

the satisfaction of Judicial Magistrate No. I,  Padmanabhapuram within one month

from the lifting of the lockdown by the  State Government or on his appearing before

the court concerned the petitioner is ordered to be enlarged on anticipatory bail on his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate No.I, Padmanabhapuram subject to the following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.



2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No. I, Padmanabhapuram.
The Sub Inspector of Police, Thuckalay Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

     Crl.M.P. No. 188/2021

Santhosh Kumar,  S/o. Thabasi   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Nithiravilai Police Station,  

Crime No. 82/2021 of Nithiravilai  Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The  petitioner  has  been  charged  for  the  offence  u/s  4(1-A)  of  

Tamil Nadu Prohibition Act.

The case of the prosecution is that on 14.05.2021 at about 13.00 hours

while the police party were on roanth duty near Nithiravilai  Post Office, the police

party  found  the  accused  having  a  while  can  containing  700  ml.  of  brandy  with

poisonous smell.  Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is innocent of the offences alleged against him and no such occurrence took



place as alleged by the prosecution.  The investigation is over and the contraband has

seized and the petitioner  has  no previous  cases  and he  is  ready to  abide  by any

condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

accused person had involved in illicit possession of 700 ML Arrack and objection to

release.

Considering the  nature of the offences alleged to be committed by the

petitioner/accused and also considering the Covid-19 pandemic situation and the lock

down  made by the State Government to restrict the movement of the people,  this

court is inclined to grant anticipatory bail to the petitioner with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown by the State Government, the petitioner

are directed to produce two sureties for  a sum of Rs.10,000/- each for a likesum to

the satisfaction of Judicial Magistrate No. II, Kuzhithurai within one month from the

lifting of the lockdown by the  State Government or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.II,  Kuzhithurai   subject  to  the  following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.



2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No. II, Kuzhithurai.
The Sub Inspector of Police, Nithiravilai Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

     Crl.M.P. No. 190/2021

Yahin Bovash S/o. Mahesh (A2)   : Petitioner 

            /Vs./ 

Inspector of Police, 

Aralvoimozhi  Police Station,  

Crime No.206/2021 of Aralvoimozhi Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru R. Suresh Babu, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 147, 148, 294(b), 427

and  506(ii) IPC.

The case of the prosecution is that  on 04.05.2021 at about 10.45 P.M. ,

the petitioner along with other accused tried to assault the informant and damaged his

motorcycle worth about Rs.5,000/-.    Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is in no way connected with this case and he has no knowledge about this



case and he has not committed any offence as alleged in the FIR and the  petitioner is

ready to abide by any condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that as far

as 427 is concerned, damaged motor cycle worth Rs.5,000/-  and A2 is having one

previous case and objection to release. 

Considering the nature of the offence alleged to be committed by the

petitioner/accused and also considering the fact that there is no injury to the defacto

complainant and also considering the present Covid-19 pandemic situation and lock

down  made by the State Government to restrict the movement of the people, this

court is inclined to grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Boothapandy within one month from the lifting of the lock

down by the State Government or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate, Boothapandy subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the



respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The Sub Inspector of Police, Aralvoimozhi Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Vacation Sessions Judge/Principal  Sessions Judge.   
  

    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.  100/2021

Prince Kumar @ Prince (Kannan) S/o. Maria John .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Mondaicadu Police Station,

Crime No.12/2021 of Mondaicadu Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  A.  Paulraj,  u/s  438  Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.  

The petitioner/accused has been charged for the offence u/s 457, 380 and

511 of IPC.

The case of prosecution is that on 06.02.2021 at about 11.00 A.M., while

the informant was sleeping in her house,  the petitioner trespassed into the informant's

house, break open the door and attempted to rob the Thali chain of the informant's

wife.   Hence the charge.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that the

petitioner is innocent and due to civil dispute between the parties, this false case has

been foisted against the petitioner.  This is the 3rd anticipatory bail petition and the



earlier petition in Crl.M.P.  No.2412/2021  was dismissed by this court on 30.04.2021

and now the investigation is almost over and the petitioner is ready to abide by any

condition and prayed for anticipatory bail to the petitioner. 

The learned Public Prosecutor stated in the written submission that the

petitioner  had  trespassed  into  the  house  of  the  defacto  complainant  by  breaking

opening the door.  As and when the defacto complainant’s  wife was sleeping,  the

petitioner  had  attempted  to  rob  her  Thali  Chain  at  night  11  o’clock.  Since  the

neighbours of the defacto complainant came the accused person has escaped. The

police had recovered Aruval, and screw driver which has been used by the accused

person. Earlier application of the petitioner had been dismissed on 30.04.2021 and

there is no change in circumstances. Even though he has serious objection, but still by

considering  the  COVID-19 Pandemic,  he  leaves  it  before  this   Hon'ble  Court  to

decide.

  Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the reply of the learned Public Prosecutor that

the weapon  used in the occurrence  has been recovered by the police  and also

considering the Covid-19 pandemic situation and the lock down  made by the State

Government to restrict the movement of the people,  this court is inclined to grant

anticipatory bail to the petitioner with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown by the State Government, the petitioner

are directed to produce two sureties for  a sum of Rs.10,000/- each for a likesum to



the satisfaction of Judicial Magistrate, Eraniel within one month from the lifting of

the  lockdown  by  the   State  Government  or  on  his  appearing  before  the  court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

  4.  The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble

Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Mondaikadu Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.  113/2021

Sunil @ Sunil Kumar, S/o. Ponnian (A3) .. Petitioner  

             /Vs./ 

Inspector of Police, 

CSCID Nagercoil,

Crime No. 38/2021 of CSCID Nagercoil,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Babu Rajan, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner/accused has been charged for the offence u/s 6(4) if TNSC

(RDCS) Order 7(i) (ii) E.C. Act of 1955.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that the

petitioner is innocent and he is no way connected with this case and the co-accused

A1 and A2 were already arrested and released on bail  by the Judicial  Magistrate

Court No.II, Nagercoil on 25.03.2021 in Crl.M.P. No. 2751/2021 and the petitioner

has no previous  cases and he is  ready to abide by any condition and prayed for

anticipatory bail to the petitioner. 



The  learned  Public  Prosecutor  stated  in  the  written  submission  that

totally there are 3 accused persons and the present petitioner is A3. The petitioner had

involved in illicit transportation of PDS Rice-Commercial Quantity of 890 Kg. Even

though he has serious objection, but still by considering the COVID-19 Pandemic, he

leaves it before this Hon'ble Court to decide.

  Considering the  nature of the offences alleged to be committed by the

petitioner/accused and also considering the contention of the learned counsel for the

petitioner/afccuswd that the A1 and A2 were already arrested and released on bail by

the Judicial Magistrate No.III, Nagercoil and also considering the Covid-19 pandemic

situation and the lock down  made by the State Government to restrict the movement

of the people,  this court is inclined to grant anticipatory bail to the petitioner with

conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown by the State Government, the petitioner

are directed to produce two sureties for  a sum of Rs.10,000/- each for a likesum to

the satisfaction of Judicial Magistrate No. III, Nagercoil within one month from the

lifting of the lockdown by the  State Government or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.III,  Nagercoil  subject  to  the  following

conditions:-



1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.III, Nagercoil.
The Inspector of Police, CSCID, Nagercoil.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Vacation Sessions Judge/Principal  Sessions Judge.   
  

    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.  115/2021

Edwin Raj, S/o. Nesamony  .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Arumanai Police Station,

Crime No.137/2021 of Arumanai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru T. John Pushpa Dhas, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner/accused has been charged for the offence u/s 406, 420,

468 and 489 of IPC @ 406, 420, 468, 489(c) and 120(B) IPC.

The case of prosecution is that on 26.04.2021 at about 6.00 P.M.,  near

Velancode  Main  Road  at  Salom Cashew  Factory,  the  accused  person  oneSindhu

cheated the informant by stating that she will arrange loan and demanded required

documents and Rs.5,000/-  from the informant.   Subsequently  the petitioner  again

demanded Rs.50,000/- and thereby took the informant to cashew factory, wherein the

accused persons shared forged counterfeit notes.    Hence the charge.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that the



petitioner is innocent and he is no way connected with the  alleged offences and there

is no specific overt act attributed against the petitioner and based on the confession

statement  of  A1,  this  petitioner  has  been implicated  int  his  case  and there  is  no

criminal antecedent pending against the petitioner and the investigation of the case is

almost  over and  the petitioner is ready to abide by any condition and prayed for

anticipatory bail to the petitioner. 

The learned Public Prosecutor stated in the written submission that the

earlier  application has been dismissed on 06.05.2021 in Crl.M.P.  No.  4/2021 and

there is no change in circumstances. Even though he has serious objection, but still by

considering  the  COVID-19  Pandemic,  he  leaves  it  before  this  Hon'ble  Court  to

decide.

  Considering the  nature of the offences alleged to be committed by the

petitioner/accused and also considering the Covid-19 pandemic situation and the lock

down  made by the State Government to restrict the movement of the people,  this

court is inclined to grant anticipatory bail to the petitioner with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown by the State Government, the petitioner

is directed to produce two sureties for  a sum of Rs.10,000/- each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.  I,  Kuzhithurai  within  one month  from the

lifting of the lockdown by the  State Government or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the



satisfaction  of  Judicial  Magistrate  No.I,  Kuzhithurai  subject  to  the  following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Aumanai Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.171/2021

Sunil S/o. Mani .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Arumanai Police Station,

Crime No.170/2021 of Arumanai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  P.  Madhusudhan,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner/accused has been charged for the offence u/s 341, 294(b),

324 and  506(ii) of IPC.

The case of prosecution is that the petitioner restrained the informant and

used filthy language against the informant land assaulted and  criminally intimidated

the informant.   Hence the charge.

The   learned   counsel   for   the  petitioner   stated   in   the   petition   that   the

petitioner is innocent and he never involved in any of the alleged offences stated in



the FIR and the investigation of  the case is almost over and there  is no criminal

antecedents pending against   the petitioner and the injured was already discharged

from the hospital and the petitioner is ready to abide by any condition and prayed for

anticipatory bail to the petitioner. 

The learned Public Prosecutor stated in the written submission that  the

accused assaulted using iron rod and caused injury in elbow and the injured person

had been discharged from hospital and objection to release.

  Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor  that  the  injured  had  been  discharged  from  the  hospital  and  also

considering the present Covid-19 pandemic situation and lock down  made by the

State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.I, Kuzhithurai within one month from the lifting of the lock

down by the State Government  or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate No.I, Kuzhithurai  subject to the following conditions :



1. The petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate  No.I, Kuzhithurai.
The Sub Inspector of Police, Arumanai Police Station.
The counsel for the petitioner. 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.173/2021

Raja Titus @ Christu Raja Titus S/o. Saharias .. Petitioner  

             /Vs./ 

Inspector of Police, 
Thuckalay Police Station,
Crime No.192/2021 of Thuckalay Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  R.  Raja  Ganapathi,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner/accused has been charged for the offence u/s 294(b)   of

IPC and 125 Representation of People Act 1951.

The case of prosecution is that on 31.03.2021 at about 8.00 P.M., the

informant  who  is  the  Secretary  of  Tamilaga  Muslim  Munnettra  Kalagam

Thiruvithancode Town  was standing near Thiruvithancode Nadukadai Junction, the

accused came by AIADMK party campaigning vehicle bearing Regn. No.TN 75 AL

6115 and in the mic the accused talked unwontedly to outrage the modesty of women

and talked that the Islamist were extremists and inciting clash between two different

communities  and threatened  to  endanger  the  life  of  the  informant.     Hence  the



charge.

The learned counsel for the petitioner stated in the petition that due to

political enmity, this false case has been foisted against the petitioner and the counter

case in crime No.191/2021 has been registered against the informant and 5 others and

the petitioner is innocent of the offences alleged against him and the investigation in

this case is almost over and no injuries caused to the informant and the petitioner is

ready to abide by any condition and prayed for anticipatory bail to the petitioner. 

The   learned  Public  Prosecutor  stated  in  the  written  submission  that

during election time, the petitioner had indulged in propaganda of a particular party

and during propaganda, he had delivered a very ugly speech as against a particular

religion.  His speech is nothing but an attempt to promote disharmony between two

religious groups.  Even though he has serious objection, but still by considering the

COVID-19 Pandemic, he leaves it before this Hon’ble Court to decide. 

  Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the present Covid-19 pandemic situation and

lock down  made by the State Government to restrict the movement of the people,

this court is inclined to grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.I, Padmanabhapuram within one month from the lifting of



the  lock  down  by  the  State  Government  or   on   his   appearing   before   the   court

concerned   the   petitioner     is   ordered   to   be   enlarged   on   anticipatory   bail   on   his

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the

satisfaction of Judicial Magistrate  No.I, Padmanabhapuram  subject to the following

conditions :

1. The petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate  No.I, Padmanabhapuram.
The Sub Inspector of Police, Thuckalay Police Station.
The counsel for the petitioner. 





  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.176/2021

Leenus Victor S/o. Stanislas  (A2)                      .. Petitioner  

             /Vs./ 

Inspector of Police, 

Nithiravilai  Police Station,

Crime No.61/2021 of Nithiravilai Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  A.  Paulraj,  u/s  438  Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.  

The petitioner has been charged for the offence u/s 4(1)(aaa), 14A of the

Tamil Nadu Prohibition Act and Section 135 of Representation of People Act, 1951.

The case of the prosecution is on 05.04.2021 at about 21.00 hours, when

the police party were on vehicle check up at Karunyapuram, they raised hand signal

to stop the petitioner's vehicle and then the driver stopped the vehicle and ran away

and when the police searched the vehicle, they found that liquor bottles in fish boxes

in the vehicle.   Hence the charge.



 The learned counsel for the petitioner stated in the petition that the FIR

was registered against the unnamed driver and owner of the vehicle and the petitioner

is the owner of the vehicle  and he is in no way connected with the incident  and this

is  the  4th application  and  the  earlier  applications  in  Crl.M.P.  No.2283/2021,

2475/2021 and 7/2021 were dismissed on 21.04.2021, 30.04.2021 and 06.05.2021

respectively for the reason that the investigation is not yet over and the change of

circumstances  is  concerned  that  the  investigation  is  almost  over  and  material

witnesses were already examined  and the petitioner has not committed any offence

as alleged in the FIR and the  petitioner is ready to abide by any condition and prayed

for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

1558 quarter bottles has been seized. Earlier application of the petitioner had been

dismissed  on  06.05.2021  in  Crl.M.P.  No.7/2021  and  there  is  no  change  in

circumstances.  During Pandemic in the interest of the TASMAC has been closed. At

this  juncture  such offence  are  highly  condemnable.   There  is  also  possibility  for

further occurrence.  Therefore  he has serious objection. 

  Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  fact  that  the  alleged  occurrence  was

happened on 05.04.2021 and by this  time,  the  major  portion  of  the investigation

would have been completed and also considering the present  Covid-19 pandemic

situation and lock down  made by the State Government to restrict the movement of

the  people,  this  court  is  inclined  to  grant  anticipatory  bail  to  the  petitioner  with

conditions.



In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.II, Kuzhithurai within one month from the lifting of the

lock down by the State Government or on his appearing before the court  concerned

the petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond

for a sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of

Judicial Magistrate No.II, Kuzhithurai subject to the following conditions :

1. The petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  



Pronounced by me in open court this the  20th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate  No.II, Kuzhithurai.
The Sub Inspector of Police, Nithiravilai Police Station.
The counsel for the petitioner. 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.177/2021

R.K. Suresh Kumar S/o. Krishna Pillai .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Eraniel Police Station,

Crime No.241/2021 of Eraniel Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition is  filed  by Advocate  Thiru T.  Johnson,  u/s  438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner/accused has been charged for the offence u/s 342, 294(b),

323 and  506(i) of IPC.

The case of prosecution is that the petitioner and informant are husband

and wife and on 14.05.2021, the petitioner assaulted the informant and her mother

and children with hand and  criminally intimidated the informant.   Hence the charge.

The   learned   counsel   for   the  petitioner   stated   in   the   petition   that   the

petitioner   is   innocent   and   due   to   family   dispute,   occurred   some   wordy   quarrel



between   the  petitioner   and   informant  and     the   informant  gave  a   false   complaint

against the petitioner and  the petitioner is ready to abide by any condition and prayed

for anticipatory bail to the petitioner. 

The learned Public Prosecutor stated in the written submission that  the

injured person had been discharged from hospital and objection to release.

  Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor  that  the  injured  had  been  discharged  from  the  hospital  and  also

considering the present Covid-19 pandemic situation and lock down  made by the

State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Eraniel within one month from the lifting of the lock down by

the State Government or on his appearing before the court  concerned the petitioner

is ordered to be enlarged on anticipatory bail on his executing a bond for a sum of

Rs.10,000/   with   two   sureties   each   for   a   likesum   to   the   satisfaction   of   Judicial

Magistrate, Eraniel  subject to the following conditions :

1. The petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.



2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Eraniel Police Station.
The counsel for the petitioner. 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.180/2021

Paulash S/o. Alexander .. Petitioner  

             /Vs./ 

Inspector of Police, 

Kanyakumari Police Station,

Crime No.190/2021 of Kanyakumari Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Sudan Loyed Dhas, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner/accused has been charged for the offence u/s  294(b), 448,

323 and  506(i) of IPC.

The case of prosecution is that the defacto complainant and the petitioner

are lovers and on getting information that the defacto complainant going to marry

another person, on 12.05.2021 at about 9.30 P.M., the petitioner trespassed into the

house of the defacto complainant used filthy language against her and assaulted and

threatened to murder her.    Hence the charge.

The   learned   counsel   for   the  petitioner   stated   in   the   petition   that   the



petitioner   is   in  no way connected with  the alleged crime and no occurrence was

happened as alleged by the prosecution and the petitioner and defacto complainant

are lovers, but the parents of the defacto complainant are not willing for the marriage

of her daughter with the petitioner and on 12.05.2021, on the request of the defacto

complainant, the petitioner tried to meet her and at that time he was brutally assaulted

by her parents and relatives and in order to escape from the clutches of law, they gave

a false complaint against the petitioner  and the defacto complainant not hospitalized

and the petitioner is ready to abide by any condition and prayed for anticipatory bail

to the petitioner. 

The learned Public Prosecutor stated in the written submission that the

injured person had been discharged from hospital and objection to release. 

  Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor  that  the  injured  had  been  discharged  from  the  hospital  and  also

considering the present Covid-19 pandemic situation and lock down  made by the

State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.I, Nagercoil within one month from the lifting of the lock



down by the State Government  or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate No.I, Nagercoil  subject to the following conditions :

1. The petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate  No.I, Nagercoil.
The Inspector of Police, Kanyakumari Police Station.
The counsel for the petitioner. 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.182/2021

Joseph Arputham S/o. Francis .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Eraniel Police Station,

Crime No.238/2021 of Eraniel Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Varatharajan, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner/accused has  been charged for  the  offence  u/s  427 and

506(i) of IPC and Section 3 of Tamil Nadu Medicare Service Persons and Medicare

Service Institution (Prevention of Violence and Damage or Loss to the Property) Act,

2008.

The case of prosecution is that on 20.05.2021 at night 12.25 A.M. at

Kandanvilai,  Mangala  hospital  somebody  has  damaged  the  light  fixed  at  the

compound wall.  Hence the charge.



The   learned   counsel   for   the  petitioner   stated   in   the   petition   that   the

petitioner is innocent and he has not committed any offence and the police enquired

the matter and found no occurrence, they have dropped the proceedings and then the

complainant preferred a complaint through Eraniel Judicial Magistrate u/s 156(3) of

Cr.P.C. and the same has been forwarded to the police on 10.05.2021 and the case

has  been  registered  and due   to   family  dispute,   this  case  has  been  falsely   foisted

against the petitioner  and the petitioner is ready to abide by any condition and prayed

for anticipatory bail to the petitioner. 

The learned Public Prosecutor stated in the written submission that  the

petitioner  had  damaged   the  hospital   compound  wall   light  worth  Rs.25,000/  and

objection to release.

  Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the fact that there is no injury to anybody and

also considering the present Covid-19 pandemic situation and lock down  made by

the State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Eraniel within one month from the lifting of the lock down by

the State Government or on his appearing before the court  concerned the petitioner



is ordered to be enlarged on anticipatory bail on his executing a bond for a sum of

Rs.10,000/   with   two   sureties   each   for   a   likesum   to   the   satisfaction   of   Judicial

Magistrate, Eraniel subject to the following conditions :

1. The petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Eraniel Police Station.
The counsel for the petitioner. 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.185/2021

Sundaralingom S/o. Aathilingom (A2) .. Petitioner  

             /Vs./ 

Inspector of Police, 

Anjugramam Police Station,

Crime No.432/2020 of Anjugramam Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  A.  Paulraj,  u/s  438  Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner/accused has been charged for the offence u/s 379  IPC and

Section 21(1) of Mines and Minerals (Development and Regulation) Act.

The case of prosecution is that on 05.08.2020 at about 2.00 A.M., when

the defacto complainant was on patrol at Idamalai Sastha Kovil, he saw the petitioner

and three others loading sand from a patta land in a tempo without obtaining any

permission.     Hence the charge.

The learned counsel for the petitioner stated in the petition that the  case



has been falsely   registered by the respondent police against the petitioner and co

accused/A1 was already released on anticipatory bail in Crl.OP (MD) No.775/2021

by   the   Hon'ble   Madurai   Bench   of   Madras   High   Court   on   01.02.2021     and   the

petitioner is ready to abide by any condition and prayed for anticipatory bail to the

petitioner. 

The learned Public Prosecutor stated in the written submission that  the

present petitioner is A2 and the accused   persons had committed theft of river sand

and A1 has already been released by the High Court and objection to release.

  Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the fact that co-accused/A1 was released on

anticipatory  bail  by  the  Hon'ble  Madurai  Bench  of  Madras  High  Court  and  also

considering the present Covid-19 pandemic situation and lock down  made by the

State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.III, Nagercoil within one month from the lifting of the lock

down by the State Government  or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial



Magistrate No.III, Nagercoil subject to the following conditions :

1. The petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate  No.III, Nagercoil. 
The  Inspector of Police, Anjugramam Police Station.
The counsel for the petitioner. 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.187/2021

Vijay @ Chithampara Ram S/o. Veerapahira Pillai .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Suchindrum Police Station,

Crime No.172/2021 of Suchindrum Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Krishna Sreethar, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner/accused has been charged for the offence u/s  294(b), 427

and  506(i) of IPC.

The case of prosecution is that on 07.05.2021 at about 9.45 P.M., the

petitioner tore a flex of 10 X 10' wishing the Chief Minister Mr. M.K. Stalin and

when the defacto complainant who is the area Secretary of the ruling party DMK

condemn the same and scolded him using filthy language and  criminally intimidated

him.   Hence the charge.



The   learned   counsel   for   the  petitioner   stated   in   the   petition   that   the

petitioner  never  did any such act  and he  did not  know  the  occurrence and he  is

innocent and the petitioner have no involvement in the said incident and now he is

tyring for job and this case will create a great hurdle for his future  and the petitioner

is ready to abide by any condition and prayed for anticipatory bail to the petitioner. 

The learned Public Prosecutor stated in the written submission that as far

as 427 IPC is concerned, damaged flex board and objection to release.

  Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the fact that there is no injury to the defacto

complainant and also considering the present Covid-19 pandemic situation and lock

down  made by the State Government to restrict the movement of the people, this

court is inclined to grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.III, Nagercoil within one month from the lifting of the lock

down by the State Government  or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate No.III, Nagercoil  subject to the following conditions :

1. The petitioner  along  with  sureties  shall  appear  before  the  court  concerned



within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate  No.III, Nagercoil.
The Sub Inspector of Police, Suchindrum Police Station.
The counsel for the petitioner. 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No.189/2021

Helin S/o. Jothi .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Keeriparai Police Station,

Crime No.90/2020 of Keeriparai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru Ahamed Kabeer, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner/accused has been charged for the offence u/s 294(b),   324

and  506(ii) of IPC.

The case of prosecution is that on 28.10.2020 at about 8.30 P.M., the

defacto complainant came in front of accused's shop and used to consume alcohol, at

that time the accused person questioned the action of the defacto complainant and

abused him and assaulted and threatened him.   Hence the charge.

The   learned   counsel   for   the  petitioner   stated   in   the   petition   that   the



petitioner   is   innocent   and   nothing   was   happened   as   stated   in   the   FIR   and   the

petitioner is in no way connected with the alleged offences stated in the FIR and the

counter case in crime No.89/2020 has been registered against the defacto complainant

and   to   escape   from  that   case,   the  defacto   complainant   foisted   a   false   complaint

against the petitioner and  the petitioner is ready to abide by any condition and prayed

for anticipatory bail to the petitioner. 

The learned Public Prosecutor stated in the written submission that  the

injured person had been discharged from hospital and objection to release.

  Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor  that  the  injured  had  been  discharged  from  the  hospital  and  also

considering the present Covid-19 pandemic situation and lock down  made by the

State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Boothapandy within one month from the lifting of the lock

down by the State Government  or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial



Magistrate, Boothapandy  subject to the following conditions :

1. The petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate,  Boothapandy.
The Sub Inspector of Police, Keeriparai Police Station.
The counsel for the petitioner. 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

 Crl.M.P. Nos. 167, 169 and 183/2021

S. Murugesh @ Murugan S/o. Sebastiyan         ..Petitioner in Crl.M.P. No.167/2021

1.  Viju S/o. Mohandhas (A2)

2. Rajan S/o. Soloman (A3)        .. Petitioners in Crl.M.P.No.169/2021

Shaji S/o. Chellaiyan        .. Petitioner in Crl.M.P. No.183/2021

 

            /Vs./ 

Sub Inspector of Police, 
Marthandam Police Station,
Crime No. 202/2021 of Marthandam Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

These  three  petitions  are  filed  by  Advocate  Tvl.  A.  Anites  Vigin,

T.  Praveenkumar  and  P.  Suresh  respectively,  u/s  438  Cr.P.C.,  praying  to  grant

anticipatory bail to the petitioners in all the three petitions. 

 COMMON ORDER 

Perused  the  petitions  and  written  submission  of  the  learned  Public

Prosecutor.

These three petitions are filed by different accused, but in the same crime

number.

The petitioner  has  been  charged  for  the  offence  u/s  406,  420,  489B,



489C of IPC.

The case of prosecution is that before 3 1/2 months, the petitioner along

with  other  accused  persons  dishonestly  deceived  a  sum of  Rs.18  lakhs  from the

informant by stating that they have hawala money, if the money is given to them, they

can give the hawala money in return twice the amount of money given.   Hence the

charge.

The  learned  counsels  for  the  petitioners  stated  in  the  all  the  three

petitions  that the petitioners are innocent and they are not even aware of the hawala

and no way connected with the alleged offence and the informant fabricating false

allegation against them and the petitioner in Crl.M.P. No.183/2021 is working as a

wood cutter and one month before he was participating the assembly election work of

one National Party, and due to that vengeance, he has been falsely implicated in this

case and the accused 1 and 6 were granted bail by this court in Crl.M.P. No.89/2021,

dated 13.05.2021 and there is no previous case pending against the petitioners and the

investigation of the case is almost over  and the petitioners are  ready to abide by any

condition and prayed for  anticipatory bail to the petitioners. 

 The learned Public Prosecutor submitted that all these petitions are for

different accused persons involved in same case. [167/2021-A5, 169/2021 for A2 and

A3, 183/2021 for A4].   A1 and has already been arrested and released.  Cheating of

18 lakhs Rupees.  Even though he has serious objection, but still by considering the

COVID-19 Pandemic, he leaves it before this Hon’ble Court to decide 

Considering the nature of the offences alleged to be committed by the

petitioners and also considering the fact that the co-accused A1 and A6 were already



released on bail and and also considering the present Covid-19 pandemic situation

and lock  down  made by the  State  Government  to  restrict  the  movement  of  the

people, this court is inclined to grant anticipatory bail to the petitioners in all the three

petitions with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.I, Kuzhithurai within one month from the lifting of the lock

down by the State Government or on their appearing before the court  concerned the

petitioners are ordered to be enlarged on anticipatory bail on their executing a bond

for a sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of

Judicial Magistrate No.1, Kuzhithurai subject to the following conditions :

1. The petitioners  along with sureties  shall  appear  before the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioners   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in



his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th  day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Marthandam Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No. 95/2021

1.  Vinoss Anto,  S/o. Mariaraj Nadar

2. Rose Mary, W/o Mariaraj Nadar                      .. Petitioners

 

             /Vs./ 

Sub Inspector of Police, 

Aralvaimozhy  Police Station,

Crime No. 183/2021 of Aralvaimozhy Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Rajnikanth, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition and the written submission of  the learned Public

Prosecutor.

The  petitioners  have  been  charged  for  the  offence  u/s 294(b),  324,

506(ii)  IPC and Section 4 of TNPHW Act.

The case of the prosecution is that  on 14.04.2021 at 12.00 Noon the

accused persons abused in filthy language, assaulted the informant,  caused injuries

and  criminally intimidated him.   Hence the charge. 

 The learned counsel for the petitioners stated in the petition that the



petitioners are innocent and due to family dispute, this false case has been foisted

against the petitioners and they are ready to abide by any condition and prayed for

anticipatory  bail to the petitioners. 

 The learned Public Prosecutor stated in the written submission that  the

injured person has been discharged from hospital and objection to release.

  Considering the  nature of the offences alleged to be committed by the

petitioners/accused and also considering the reply of the learned Public Prosecutor

that the injured person has been discharged from the hospital and  also considering

the Covid-19 pandemic situation and the lock down  made by the State Government

to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioners with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioners/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-   and  after  lifting  of  the  lockdown  by  the  State  Government,  the

petitioners  are directed to produce two sureties each for  a sum of Rs.10,000/- each

for  a  likesum to  the  satisfaction  of  Judicial  Magistrate,  Boothapandy  within  one

month  from  the  lifting  of  the  lockdown  by  the   State  Government  or  on  their

appearing before the court concerned the petitioners are ordered to be enlarged on

anticipatory bail on their executing a bond for a sum of Rs.10,000/- with two sureties

each for a likesum to the satisfaction of Judicial Magistrate, Boothapandy subject to

the following conditions:-

1. The  petitioners  along with sureties  shall  appear  before the court  concerned

within one month from the lifting of the lockdown by the  State Government.



2. After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

      
       Sd/-S. Arulmurugan    

            Vacation Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The Sub Inspector of Police, Aralvaimozhy Police Station.
The counsel for the petitioners.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

     Crl.M.P. No. 110/2021

1. Senthil Kumar @  Murugan, S/o. Ganesan (A1)

2. Vijaya Lekshmi, W/o Senthil Kumar @ Murugan (A2)

3. Jeenu, D/o Senthil Kumar @ Murugan (A3)   : Petitioners 

            /Vs./ 

Sub Inspector of Police, 

Manavalakurichy  Police Station,  

Crime No. 60/2021 of Manavalakurichy Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by Advocate  Thiru  A.  Praveen,  u/s  438  Cr.P.C.

praying to grant anticipatory  bail to the petitioners. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioners have been charged for the offence u/s 448, 294(b), 323

and  506(i) IPC.

The case of  the prosecution is  that  on 22.04.2021 at  12.30 P.M.  the

petitioner  abused in filthy words, assaulted the defacto complainant, caused injuries

and also criminally intimidated him. Hence the charge.



 The  learned counsel for the petitioners stated in the petition  that the

petitioners are innocent and they have not committed any offence as alleged in the

FIR and the complainant is the grandmother of the petitioners 1 and 2 and due to civil

dispute, this false case has been foisted against them.  The petitioners are ready to

abide by any condition and prayed for anticipatory bail to the petitioners. 

 The learned Public Prosecutor stated in the written objection that  the

injured person had been discharged from hospital and objection to Release.

Considering the  nature of the offences alleged to be committed by the

petitioners/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured person had been discharged from the hospital and also

considering the Covid-19 pandemic situation and the lock down  made by the State

Government to restrict the movement of the people, this court is inclined to grant

anticipatory bail to the petitioner with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown by the State Government, the petitioner

are directed to produce two sureties for  a sum of Rs.10,000/- each for a likesum to

the satisfaction of Judicial Magistrate, Eraniel within one month from the lifting of

the  lockdown  by  the   State  Government  or  on  his  appearing  before  the  court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions:-



1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

      
       Sd/- S. Arulmurugan

             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Manavalakurichy Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No. 168 /2021

1.  G. Kumar S/o. Gopalan (A1)

2. Sunitha @ Sunitha Mary W/o. Kumar (A2)                     .. Petitioners

 

             /Vs./ 

Sub Inspector of Police, 

Arumanai  Police Station,

Crime No. 149/2021 of Arumanai Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate  Thiru  R.  Godwin Kumar,  u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioners have been charged for the offence u/s 341, 294(b), 323

and 506(i) of IPC.

The case of the prosecution is that on 29.04.2021 at about 6.20 P.M., due

to previous enmity, the petitioners used filthy words against the informant and they

restrained him and assaulted using hand  and criminally intimidated him.     Hence the

charge. 



 The learned counsel  for the petitioners stated in the petition that the

petitioners are innocent and they have not involved in any offences so far and the

petitioners have been falsely implicated in this case with a view to wreck vengeance

and the petitioners  are ready to abide by any condition and prayed for anticipatory

bail to the petitioners. 

 The learned Public Prosecutor stated in the written submission that  the

injured person had been discharged from hospital and objection to release.

   Considering the  nature of the offences alleged to be committed by the

petitioners/accused  and  also  considering  the  submission of  the  learned  Public

Prosecutor  that  the  injured  had  been  discharged  from  the  hospital  and  also

considering the present Covid-19 pandemic situation and lock down  made by the

State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce  two  sureties  each   for  a  sum of  Rs.10,000/-  each  for  a  likesum to  the

satisfaction  of  Judicial  Magistrate  No.I,  Kuzhithurai  within  one  month  from  the

lifting of the lock down by the State Government  or on their appearing before the

court   concerned the petitioners are ordered to be enlarged on anticipatory bail on

their executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum

to the satisfaction of Judicial Magistrate No.1, Kuzhithurai subject to the following



conditions :

1. The petitioners  along with sureties  shall  appear  before  the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners   shall   not   leave   the   jurisdictional  police   limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 20th day of  May, 2021.

       Sd/-S. Arulmurugan    
            Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Arumanai Police Station.
The counsel for the petitioners.

 



    In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No. 172/2021

1. Ramesh, S/o. Rajagopal 

2. P. Mohan, S/o. Paulraj

3. M. Babu Hussaian,  S/o. Mohamed Yusuf

4. S. Subeer S/o. Shaul Hameed

5. R. Iyyappan S/o. Raja         .. Petitioners

             /Vs./ 
Sub Inspector of Police, 

Kottar Police Station,

Crime No. 198/2021 of Kottar  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  V.  Balaji  Rajaram,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioners/accused have been charged for the offences u/s 147, 148,

323, 294(b), 324  and 506(ii) of IPC @ 147, 148, 323, 294(b), 324, 307 and 506(ii) of

IPC.

The case of prosecution is that on 05.04.2021 at about 10.00 P.M.  while

the informant was standing nearby his rice godown at Beach Road, five unknown



persons waylaid the informant, his son and two other workers, abused them in filthy

words  and  thereby  physically  assaulted  the  informant  and  criminally  intimidated

them.  Hence the charge.

 The learned counsel for the petitioners submitted in the petition that the

petitioners  are  innocent  and nothing has  happened as  alleged in  the  FIR and the

petitioners are no way connected with this case and the name of the petitioners are

not found in the FIR and this is the 5th   anticipatory bail application and the earlier

anticipatory bail applications in Crl.M.P.No.2120/2021 and 2376/2021were dismissed

on 16.04.2021 and 26.04.2021  respectively and the petitions in Crl. M.P. No.28/2021

and 104/2021 were dismissed on 06.05.2021 and 13.05.2021 by the Hon'ble Vacation

Sessions Judge even though  the injured has been discharged from the hospital and

now the change of circumstances is that the injured has been discharged from the

hospital  on 12.04.2021 itself  and the investigation is  over and the petitioners  are

ready to abide by any condition and prayed for anticipatory bail to the petitioners. 

The learned Public Prosecutor stated in the written submission that it is a

case of 307.  Totally there are 5 accused persons and no one has been arrested so far.

Earlier application of the petitioner had been dismissed on 13.05.2021 in Crl.M.P.

No.104/2021 and there  is  no  change  in  circumstances.   Even though the  injured

person  had  been  discharged  from hospital,  he  has  serious  objection.  But  still  by

considering the COVID-19 Pandemic he leaves it before this Hon’ble court to decide.

   Considering the  nature of the offences alleged to be committed by the

petitioners/accused  and  also  considering  the  submission of  the  learned  Public

Prosecutor  that   the  injured  had  been  discharged  from  the  hospital  and  also



considering the present Covid-19 pandemic situation and lock down  made by the

State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce  two  sureties  each   for  a  sum of  Rs.10,000/-  each  for  a  likesum to  the

satisfaction of Judicial Magistrate No.II, Nagercoil within one month from the lifting

of the lock down by the State Government  or on their appearing before the court

concerned  the petitioners  are  ordered to  be enlarged on anticipatory bail  on  their

executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum to the

satisfaction   of   Judicial   Magistrate   No.1I,   Nagercoil   subject   to   the   following

conditions :

1. The petitioners  along with sureties  shall  appear  before  the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners   shall   not   leave   the   jurisdictional  police   limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in



his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 20th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Nagercoil.
The Sub Inspector of Police, Kottar Police Station.
The counsel for the petitioners.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No. 179/2021

1.  Raja Rajeswari @ Rajeswari,  W/o. Velappan (A1)

2. Ragu @ Ramamirtham, W/o Pravinkumar (A2)

3. Ramapuram @ Rameswari, W/o Jude Antony Jebasingh (A3)

4. Pavithra, W/o Selvam (A4)                      .. Petitioners

 

             /Vs./ 

Sub Inspector of Police, 

Kanyakumari  Police Station,

Crime No. 183/2021 of Kanyakumari Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition is  filed by Advocate  Thiru R.  Mahesh,  u/s  438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition and the written submission of  the learned Public

Prosecutor.

The petitioners have been charged for the offence u/s 448, 379 (NP) and

506(i)  IPC.

The case of the prosecution is that the informant has purchsed cloths for

Rs.3,700/- on credit from the 1st petitioner.  The petitioners asked the informant many

times to clear the debt.  The informant told the petitioners that she would clear it little



back.  On 05.05.2021 at about 3.00 P.M. while the informant and her husband were

away from her house, the accused persons purposely trespassed the informant's house

and took the informant's   self help money Rs.15,079/- and her smart ration card and

criminally intimidated him.   Hence the charge. 

 The learned counsel for the petitioners stated in the petition that the

petitioners are innocent and no such occurrence took place as alleged in the FIR and

they are ready to abide by any condition and prayed for  anticipatory  bail  to the

petitioners. 

 The learned Public Prosecutor stated in the written submission that the

injured person had been discharged from hospital.

 As far as 379(NP) IPC is concerned, committed theft of Rs.15,079/- and Ration Card

and objection to Release.

  Considering the  nature of the offences alleged to be committed by the

petitioners/accused and also considering the reply of the learned Public Prosecutor

that the injured person has been discharged from the hospital and the petitioners are

not a professional offenders also considering the Covid-19 pandemic situation and the

lock down  made by the State Government to restrict the movement of the people,

this court is inclined to grant anticipatory bail to the petitioners with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioners/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-   and  after  lifting  of  the  lockdown  by  the  State  Government,  the

petitioners  are directed to produce two sureties each for  a sum of Rs.10,000/- each

for  a  likesum to  the  satisfaction  of  Judicial  Magistrate,  Additional  Mahila  Court,



Nagercoil  within  one  month  from  the  lifting  of  the  lockdown  by  the   State

Government  or  on  their  appearing before  the  court  concerned  the  petitioners  are

ordered to be enlarged on anticipatory bail on their executing a bond for a sum of

Rs.10,000/-  with  two  sureties  each  for  a  likesum  to  the  satisfaction  of  Judicial

Magistrate, Additional Mahila Court, Nagercoil subject to the following conditions:-

1. The  petitioners  along with sureties  shall  appear  before the court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.
      

       Sd/-S. Arulmurugan    
            Vacation Sessions Judge.

To 
The Judicial Magistrate, Additional Mahila Court, Nagercoil.
The Sub Inspector of Police, Kanyakumari Police Station.



The counsel for the petitioners.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No. 191/2021

1.  M. Mugesh,  S/o. Mohan (A1)

2.  Vishnu, S/o Nagarajan (A2)                      .. Petitioners

 

             /Vs./ 

Sub Inspector of Police, 

Kottar  Police Station,

Crime No. 39/2021 of Kottar Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.M.  Sree  Kumar,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition and the written submission of  the learned Public

Prosecutor.

The petitioners have been charged for the offence u/s 147, 148, 294(b),

324,  307, 506(ii)  IPC.

The case of the prosecution is that the defacto complainant is working as

a supplier in one Tasmac Bar situated at A.R. Camp Road, Beach Road.  O 03.02.202,

the accused persons went to the above said bar and asked three beer and said that the

amount will be given later.  Further the accused have called the defacto complainant



and asked to come to the particular place and abused in filthy words,  assaulted the

defacto complainant, caused injuries and also criminally intimidated him.  Hence the

charge. 

 The learned counsel for the petitioners stated in the petition that the

petitioners are innocent and they have no way connected in this case and no such

occurrence  happened  as  alleged  int  he  FIR  and  they  are ready  to  abide  by  any

condition and prayed for anticipatory  bail to the petitioners. 

 The learned Public Prosecutor stated in the written submission that  the

present  petitioners  are  A1 and A2. The injured person had been discharged from

hospital. Even though he has serious objection, but still by considering the COVID-

19 Pandemic, he  leaves it before this Hon’ble Court to decide.

  Considering the  nature of the offences alleged to be committed by the

petitioners/accused and also considering the reply of the learned Public Prosecutor

that the injured person has been discharged from the hospital and  also considering

the Covid-19 pandemic situation and the lock down  made by the State Government

to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioners with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioners/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-   and  after  lifting  of  the  lockdown  by  the  State  Government,  the

petitioners  are directed to produce two sureties each for  a sum of Rs.10,000/- each

for a likesum to the satisfaction of Judicial Magistrate No.II, Nagercoil within one

month  from  the  lifting  of  the  lockdown  by  the   State  Government  or  on  their



appearing before the court concerned the petitioners are ordered to be enlarged on

anticipatory bail on their executing a bond for a sum of Rs.10,000/- with two sureties

each for a likesum to the satisfaction of Judicial Magistrate No.II, Nagercoil subject

to the following conditions:-

1. The  petitioners  along with sureties  shall  appear  before the court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

      
       Sd/-S. Arulmurugan    

            Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Nagercoil.
The Sub Inspector of Police, Kottar Police Station.
The counsel for the petitioners.



 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No. 193/2021

1.  Gnanadhas,  S/o. Muthuswamy (A1)

2.  Pushparaj, S/o Muthuswamy  (A2)

3. Aswin, /o Pushparaj (A3)                      .. Petitioners

 

             /Vs./ 

Inspector of Police, 

Kollencode  Police Station,

Crime No. 173/2021 of Kollencode Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru R. Suresh Babu, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition and the written submission of  the learned Public

Prosecutor.

The petitioners have been charged for the offence u/s 323, 324, 294(b),

and  506(ii)  IPC.

The case of the prosecution is that on 09.05.2021 at about 8.00 A.M. tje

accused persons cut the branches of the tree standing in the informant's land and the

informant questioned the accused persons, immediately the accused persons abused



in filthy language and  assaulted him by using bricks and criminally intimidated him.

Hence the charge. 

 The learned counsel for the petitioners stated in the petition that the

petitioners are innocent and they are no way connected with this case and they have

no knowledge about this case and they have not committed any offence as alleged int

he FIR and they are ready to abide by any condition and prayed for anticipatory  bail

to the petitioners. 

 The learned Public Prosecutor stated in the written submission that  the

accused persons assaulted the injured by using brick and caused head injury.  The

injured person had been discharged from hospital and objection to release.

  Considering the  nature of the offences alleged to be committed by the

petitioners/accused and also considering the reply of the learned Public Prosecutor

that the injured person has been discharged from the hospital and  also considering

the Covid-19 pandemic situation and the lock down  made by the State Government

to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioners with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioners/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-   and  after  lifting  of  the  lockdown  by  the  State  Government,  the

petitioners  are directed to produce two sureties each for  a sum of Rs.10,000/- each

for a likesum to the satisfaction of Judicial Magistrate No.II, Kuzhithurai within one

month  from  the  lifting  of  the  lockdown  by  the   State  Government  or  on  their

appearing before the court concerned the petitioners are ordered to be enlarged on



anticipatory bail on their executing a bond for a sum of Rs.10,000/- with two sureties

each for a likesum to the satisfaction of Judicial Magistrate No.II, Kuzhithurai subject

to the following conditions:-

1. The  petitioners  along with sureties  shall  appear  before the court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

      
       Sd/-S. Arulmurugan    

            Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Inspector of Police, Kollencode  Police Station.
The counsel for the petitioners.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No. 195/2021

1.  Sabhapathi,  S/o. Narayanavadivu 

2.  Aska Barathi @ Askar Barathi, S/o Narayanavadivu 

3. Aravinth, S/o Ganapathi

4. Siva Kumar @ Jino, S/o Sivaswamy                      .. Petitioners

 

             /Vs./ 

Inspector of Police, 

Eraniel Police Station,

Crime No. 239/2021 of Eraniel Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition is  filed  by Advocate  Thiru M. Maria  Paul  Raj,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition and the written submission of  the learned Public

Prosecutor.

The petitioners have been charged for the offence u/s 341, 294(b), 323

and  506(i)  IPC.

The case of the prosecution is that on 10.05.2021 at about 7.45 P.M.  due

to  financial  transaction,  the   accused  persons  wrongfully  restrained  the  defacto



complainant, abused in filthy language,  assaulted him, caused injuries and criminally

intimidated him. Hence the charge. 

 The learned counsel for the petitioners stated in the petition that the

petitioners  and  the  defacto  complainant  are  friends  and   due  to  previous  enmity

regarding  financial  transaction,  the  defacto  complainant  along  with  his  relatives

assaulted  the  1st petitioner  and  he  got  injuries  and   he  was  admitted  in  the

Government Hospital, Colachel and the respondent police received a statement  from

the 1st petitioner and recorded as CSR No. 369/2021 and the respondent police has

not registered a case and the petitioners are innocent and they have  not committed

any offence  as  alleged in  the  FIR and now the injured was discharged from the

hospital and they are ready to abide by any condition and prayed for anticipatory  bail

to the petitioners. 

 The learned Public Prosecutor stated in the written submission that  the

present petitioners are A1 to A4 and the injured person had been discharged from

hospital and objection to release.

  Considering the  nature of the offences alleged to be committed by the

petitioners/accused and also considering the reply of the learned Public Prosecutor

that the injured person has been discharged from the hospital and  also considering

the Covid-19 pandemic situation and the lock down  made by the State Government

to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioners with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioners/accused  on  bail  on  execution  of  own  bond  for  a  sum  of



Rs.10,000/-   and  after  lifting  of  the  lockdown  by  the  State  Government,  the

petitioners  are directed to produce two sureties each for  a sum of Rs.10,000/- each

for a likesum to the satisfaction of Judicial  Magistrate,  Eraniel  within one month

from the lifting of the lockdown by the  State Government or on their appearing

before the court concerned the petitioners are ordered to be enlarged on anticipatory

bail on their executing a bond for a sum of Rs.10,000/- with two sureties each for a

likesum to the satisfaction of Judicial Magistrate, Eraniel subject to the following

conditions:-

1. The  petitioners  along with sureties  shall  appear  before the court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

      



       Sd/-S. Arulmurugan    
            Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Inspector of Police, Eraniel Police Station.
The counsel for the petitioners.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

Crl.M.P. No. 197/2021

1.  Tharvesh Meeran @ Tharlesh Meeran,   S/o. Jamaludeen (A1) 

2.  Navab Sariff @ Navaaf, S/o Mohamed Rabi (A2)

3. Tawfeeq  Nizar @ Thoufeef, S/o Akbar (A3)

4. Yazeer Arafath @ Yazeer, S/o Baslul Rahuman (A4)

5. Mohamed Zuhail @ Sugail, S/o Syed Ali (A5)

6. Rayees Ahamed @ Raeesh, S/o Sathik Meeran (A6)

7. Syed Sahid @ Sahith, S/o Mohamed Rabi (A7)

8. Mohamed Subair @ Subhair, S/o Syed Ali (A9)

9. Tharves Nihath @ Tharlesh, S/o Abdul Majeed (A10)

10. Musthafa Redwan @ Rithwan, S/o Sathik Meeran (A11)

11. Mohamed Reyeas @ Riyas, S/o Maheen Aboobacker (A13)

12. Maheen, S/o Raheem (A14)

13. Abdul Majeed @ Majith, S/o Mohammed (A15)

14. Mohamed Rabi @ Robhi, S/o Pradesh Meeran (A16)         .. Petitioners

             /Vs./ 

Sub Inspector of Police, 

Eathamozhy Police Station,

Crime No. 98/2021 of Eathamozhy Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  P.  Madhusudhan,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 



 ORDER 

Perused the petition and the written submission of  the learned Public

Prosecutor.

The petitioners have been charged for the offence u/s 147, 148,  294(b),

323 and  506(i)  IPC.

The case of the prosecution is that on 13.05.2021 at about  11.00 A.M.

the   accused  persons  unlawfully  assembled  together,  abused  in  filthy  language,

assaulted the defacto complainant, caused injuries and criminally intimidated him.

Hence the charge. 

 The learned counsel for the petitioners stated in the petition that the

petitioners  are innocent and they have  not committed any offence as alleged in the

FIR and a counter case in Crime No.97/2021 was registered against the informant and

others u/s 147, 148, 294(b), 323 and 506(i) of IPC and the injured was discharged

from the hospital and the investigation the case is almost over and they are ready to

abide by any condition and prayed for anticipatory  bail to the petitioners. 

 The learned Public Prosecutor stated in the written submission that  the

present petitioners are A1 to A14 and the injured person had been discharged from

hospital and objection to release.

  Considering the  nature of the offences alleged to be committed by the

petitioners/accused and also considering the reply of the learned Public Prosecutor

that the injured person has been discharged from the hospital and  also considering

the Covid-19 pandemic situation and the lock down  made by the State Government



to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioners with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioners/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-   and  after  lifting  of  the  lockdown  by  the  State  Government,  the

petitioners  are directed to produce two sureties each for  a sum of Rs.10,000/- each

for a likesum to the satisfaction of Judicial Magistrate No.III, Nagercoil within one

month  from  the  lifting  of  the  lockdown  by  the   State  Government  or  on  their

appearing before the court concerned the petitioners are ordered to be enlarged on

anticipatory bail on their executing a bond for a sum of Rs.10,000/- with two sureties

each for a likesum to the satisfaction of Judicial Magistrate No.III, Nagercoil subject

to the following conditions:-

1. The  petitioners  along with sureties  shall  appear  before the court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the



ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.
      

       Sd/-S. Arulmurugan    
            Vacation Sessions Judge.

To 
The Judicial Magistrate No.III, Nagercoil.
The Sub Inspector of Police, Eathamozhy  Police Station.
The counsel for the petitioners.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

   Crl.M.P. No. 184/2021 

Selvan @ Selventran @ Thakkali,  S/o. Ganesan (A2) ..Petitioner 

             /Vs./ 

Sub Inspector of Police, 

Rajakkamangalam Police Station,

Crime No.129/2021 of Rajakkamangalam Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru V. Sabapathi, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s  341,  294(b), 323,

324 and 506(i) of IPC.

The case of the prosecution is that on 08.05.2021 at about 2.30 P.M.,

when the defacto complainant was proceeding to his house, the petitioner along with

one another wrongfully restrained him and abused him in filthy words and assaulted 



him with hand on his head and shoulder and threatened him by showing weapon.

Hence the charge.

 The learned counsel for the petitioner stated in the petition  that no such

occurrence  happened  as  alleged  in  the  FIR  and  the  defacto  complainant  was

discharged from the hospital on the same day and investigation of the case is almost

over  and  the  petitioner  is  innocent  of  the  offences  alleged  against  him and   the

petitioner  is  poor  coolie  worker  and  the  co-accused  A1  was  already   granted

anticipatory bail by this court on 13.05.2021 in crl.M.P. No. 76/2021 and he is ready

to abide by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A2.

 The  petitioner  had  assaulted  the  injured  by  using  Aruval  and  caused  injury  in

shoulder.

 The petitioner is having 6 previous cases and H.S.No134/16

. Earlier application of the petitioner had been dismissed on 15.05.2021  in Crl.M.P.

No. 76/2021 and there is no change in circumstances.

 Even though the injured person had been discharged from hospital, he has serious

objection.

 Considering the  nature of the offences alleged to be committed by the

petitioner/accused and also considering the reply of the learned Public Prosecutor that

the injured person had been discharged from the hospital and also considering the

contention  of  the  learned  counsel  for  the  petitioner  that  the  co-accused  A1  was



already granted  anticipatory bail  by this  court  and also considering the Covid-19

pandemic situation and the lock down  made by the State Government to restrict the

movement of the people,  this court is inclined to grant anticipatory bail to the 

petitioner with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown by the State Government, the petitioner

are directed to produce two sureties for  a sum of Rs.10,000/- each for a likesum to

the satisfaction of Judicial Magistrate No. I, Nagercoil within one month from the

lifting of the lockdown by the  State Government or on his appearing before the court

concerned  the  petitioner  is  ordered  to  be  enlarged  on  anticipatory  bail  on  his

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction  of  Judicial  Magistrate  No.I,  Nagercoil  subject  to  the  following

conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After  release,  the  petitioner  shall  also  make  himself   available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

   4.  The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.



If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  20th day of  May,  2021.

        Sd/- S. Arulmurugan
              Vacation Sessions Judge.

To 
The Judicial Magistrate  No.I, Nagercoil.
The Sub Inspector of Police, Rajakkamangalam Police Station.
The counsel for the petitioner. 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 20th  day of  May, 2021.

   Crl.M.P. No. 78/2021

1. Ravikumar, S/o. Sivanainthaperumal (A1)

2. Raja @ Raja Palavesamuthu, S/o. Tulasimoni (A2) ..Petitioners

             /Vs./ 

Inspector of Police, 

Nesamany Nagar Police Station,

Crime No.129/2021 of Nesamany Nagar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A.K.E. Appaji, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

  ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioners have been charged for the offence u/s 341,  294(b), 323,

364, 506(ii) of IPC.

The case of the prosecution is that on 30.04.2021 at about 11.25 A.M.

when the landlord came in a bike, the accused persons restrained him and used filthy

language against the defacto complainant and assaulted him and also forcibly tried to

kidnap him in a car and criminally intimidated him.  Hence the charge.



 The learned counsel for the petitioners stated in the petition that the 1st

petitioner is a painter by profession and the victim is  his previous house owner and

he was residing in his house along with his family for the past two years and when he

vacated  from  his  house  he  has  not  repaid  the  advance  amount,  so  he  lodged

complainant and received the money through the police and due to that vengeance, he

has been falsely implicated in this case and he is innocent.   The 2nd petitioner is the

close friend of 1st petitioner and he is in no way connected with the alleged offence

and his  name has been wrongly implicated in  this  case and no one abducted the

victim as alleged in the FIR and the 2nd petitioner is innocent and the injured was

discharged from the hospital  and the petitioners are  ready to abide by any condition

and prayed for bail to the petitioners.

The learned Public Prosecutor  stated in the written submission that the

present  petitioner is A1. Merely because the house owner (Injured Person) of the

petitioner did not return the advance amount, the petitioner along with other accused

persons had abducted.  The injured person had been discharged from hospital  and

objection to Release.

   Considering the  nature of the offences alleged to be committed by the

petitioners/accused and also considering the contention of the learned counsel for the

petitioners/accused  that  the  1st petitioner/A1  is  a  tenant  under  the  defacto

complainant,  after  vacating  the  house  of  the  defacto  complainant,  the  defacto

complainant  refused  to  return  the  advance  amount,  therefore  a  petition  was  filed

before the police and on enquiry conducted by the police, the matter has been settled,

thereafter the defacto complainant gave a false complaint, considering the contention



of the learned counsel for the petitioner and also considering the reply of the learned

Public Prosecutor that the injured has been discharged from the hospital and  also

considering the Covid-19 pandemic situation and the lock down  made by the State

Government to restrict the movement of the people, this court is inclined to grant

anticipatory bail to the petitioners with conditions.

 In the result, in the event of arrest  the police authorities are directed to

release  the  petitioners/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-   and  after  lifting  of  the  lockdown  by  the  State  Government,  the

petitioners  are directed to produce two sureties each for  a sum of Rs.10,000/- each

for a likesum to the satisfaction of Judicial Magistrate No. II, Nagercoil within one

month  from  the  lifting  of  the  lockdown  by  the   State  Government  or  on  their

appearing before the court concerned the petitioners are ordered to be enlarged on

anticipatory bail on their executing a bond for a sum of Rs.10,000/- with two sureties

each for a likesum to the satisfaction of Judicial Magistrate No.II, Nagercoil subject

to the following conditions:-

1. The  petitioners  along with sureties  shall  appear  before the court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.



If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  20th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Nagercoil.
The Inspector of Police, Nesamony Nagar Police Station.
The counsel for the petitioners.


